193 " Written Answers  PHALGUNA 2, 1898 (SAKA) Written Answers 194

g st W dwwe @ TSl (R request you to kindly allow other Mem-
fom « (@ afarr Pawer gom pers from Guiurat 2leo to put some ques-
Wwﬂfﬁmm&fl q;wtmml y 80 .
wraTEl™ @ g @MWt 87 MR, SPEAKER : The rules do  not
A A wAg g Ate ® oEw R el permit. it.

SHRI P. M. MEHTA : Sir, I call the

P e W —— attention of the Minister of Home Affairs
@) A (M. to the following matter of urgent public
e @ W‘* Porerft importance and T request that he may make
T et ﬁ fl'f IE T A ATHW a statement thereon :

ey 1 o @A att e ew ww & “Reported increasing police firings In

1 different parts of Gujarat result-
ing io the dcath of students and

gt ot sl o L1 1 trat k] wi- other people.”

SHRI P. G. MAVALANKAR (Ahmeda-
400. it G e+ wAT : 347 W HA' a8 bad) : Sir, I rise on a point of order.
IE!I-i qﬁ g ﬁ:ihli :
o P SHRI1 K. LAKKAPPA (Tumkur)

(F) 29It @it gniw & gl Peref Sir ..
Fayr Prdds @ faegit @i _“i““ MR. SPEAKER : Mr. Lakkappa, kmaly
Paber o3 v o @ S T w=E keep sitting unless I call you some time.
g e A w2 aar oeetd Peae-
ity e S SHRI P. G. MAVALANKAR : Sir, my

point of order is this. When an important

(7T) 9% vy #41 aTdAed F1 98 question hike the agitation and disturbances
: in Ahmedabad and other parts of Gujmat

g 7
) 18 raised, and when my friend Shri P. M.
N WEWT § et (R wrestiteg Mchta has specifically requested the Minis-
euh) : F) wiy @), whrer Pafy mify- ter of Home Aflairs to answer, why is the
St ? ' Minister of State 1ising to answer this on
# EEi Tq g P Sl BTl his behalf ? Where is the Home Minister 7
JuEE =I§i Ca it e 1 !"59 3‘ ! Is 1t because that the UP clections are more

q§ TAT-HHT AT F1 #9978 31 A0 1 Important than the situation in Gujarat ?
(Interruptions)
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12.00 lwrs. MR. SPEAKER : On the one hand you
CALLING ATTENTION TO MATTER are complaining that your Members  are
OF URGENT PUBLIC IMPORTANCE jbscnt. Why are they -not present ? Somec-
thing which you are asking for yoursclf
and telling about yourself, you are denying
it to others.
SHRI P. M. MEHTA (Bhavnagar) : Sir,

before I call the attention of the Minister SHRI P. G. MAVALANKAR : My
to the situation in Gujarat, I  would point of order is this. Why the Minister
humbly submit that while you have been of Home Affairs is not present ? Does the
pleased to admit this important matter as Government consider Gujarat is less im-
a Calling Attention mation, no other Mem- portant than the electioneering in UP ? Why
ber from Gujarat has secured the ballot. 18 the Minister of Home Affairs not pre-
S0, I seek your indulgence and  would sent here?

REPORTED INCREASING Porice FIRINGS 1IN
GUJIARAT
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MR. SPEAKER : Order, order. Kindly to 20 persons. It has come to Government's

sit down. If you can take buck your Ad-
journment Motion in the ground that many
Members have gone out in connection with
the elections, why are you blaming the
others now? On the very first day you
said, “We are taking it back; we are all
going for the elections™ But now you are
denying it to them. Please sit down Be
reasonable.

SHRI P. M MEHTA : As no other
tame from the Gujarat MPs has secured
» place through the ballot, 1 requested the
Chair to allow other Mcmbers alse from
Gujarat to put questions. That was  my
submission

MR. SPEAKLR : Do not enter into ar-
guments.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
Sir, short supply of certain essential com-
modities and steep rise in prices sparked
off agitations by different groups of
people in various parts of Gujaiat {rom
the beginning of the current year. In the
course of these agitations, extensive attacks
en Government gain godowns, grain shops,
oil depots, Mumnicipal and State transport
buses, looting of grocery shops and fair
price shops, damaging public and private
property by stone-throwing and arson oc¢-
curred in several parts of the State It is
a matter of deep 1egret that the police had
to resort to wse of force in dealing with
surh distvrbances

Prior to the 9th February, 1974 when
a proclamation under Article 356 of the
Constitution was moade by the President,
police opened fire at 30 places resulting in
the unfortunate death of 45 persons and
injuries to 137. One Police Sub-Inspector
and two police men were Lilled and 919
police officers and men had received in-
juries duing the agitations. After the
10th February, 1974, until the 20th instant
police had to open fire at six places result-
ing in the death of onc person and injuries

knowledge that the sitvation in Ahmedabad
yesterday was very unsatisfactory and the
police had to resort to firing at a number
of places resulting, according to available
information, in a tragic death of one per-
son and injuries to about 25, The Govern-
ment would like to express its deep giief
over these incidents and extend its full
sympathies to the bereaved families of
those who lost their lives in the course of
these agitations

The State is facing difficult problems
arismg out of shortages and high prices
and the undinuwled attention of the admi-
nistiation will have to be bestowed on
seehing satisfactory solutions to the pres-
sing economic problems of the State I
sincetcly hope all sections of the House
would join me n my eanest appcal to
the students and others 1n Gujarat to
cooperatec whole heartedly to the 1mme-
diate restoration of normaley so that the
problecms facing the State could be 1eso-
lutely tackled

SHRI P M MFHTA I havc bstened
carefully to the statement made by  the
hon Minister T am not sutisfied with it;
I hope the House also 15 not satisfied with
it . . .(Interruptions)

SHRI M. ¢ DAGA (Pald How can
you speoh for the whole House ?

SHR] P M. MEHTA : 1 say it has not
satisfied the House because it docs not go
into the basic reasons for the recent dis-
tuibances in Gujarat. Thc whole country
knows that Guijarat is agitated for more
than 1-1/2 months and the people there
are suffering a lot. This agitation has not
erupted overmght. I Charge the State
Government and the Central Government
with inefficiency, complacency, corruption
and tactless hapdling of the situation. The
State Government miserably foiled on two
major counts: firtsly, holding the price of
essential commodities, foodgrains, edible
oils, sugar, etc. and secondly  providing
adequate quantum of foodgrains and other
essentlal commodities at reasonable rates
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not bother to consider the hardships and
untold sufferings of the people. It is not as

tion systcm. As you know, the people of if this violence erupted overnight. The

Gujarat are peace-loving and they believe
in the constitutional and penaceful ways and
means. They never adopt violent methods
for the redressal of their grievances and
solution of their problems.

MR. SPEAKER : He can iefer to facts
but let him not go on reuding. Further, he
has only a few minutes.

SHRT P. M. MEHTA : 1 am using rcs-
tuined languupe because I do not want to
udd fuel to the fire. Even today the situa-
tion in Gujarat is tense. The ruling party
in the State has pushed the patience  of
the rcople to the breaking point and paid
no heed to the demand of the people and
other political parties who have been peace-
fully high-lighting the issues and demand-
ing adeguate supply of foodgrains.

MR. SPEAKER : T do not want to inter-
rupt him. In a Calling Attention Motion,
he can have a httle introduction before
asking a question, but there is no proce-
dure for reading a stutement. Kindly avoid
it. While he can muke some reference to
a paper, he cannot read it. Because, it will
establish an unhealthy precedent.

SHRI P. M. MEHTA : I am doing it
to save time.

MR. SPEAKER : Please do not read it.

SHRI P. M. MEHTA : For the last one
and a holf years we have been demanding
adequate supply of foodgrains to the
State of Gujarat both inside and outside
the House. But, both the Central and
State Government have neglected  this
genuinc demand of the people for adequate
supply of foodgrains. My party offered
satyagraha. Mcmbers of Parliament and
the members of the State legislature
courted arrest and a deputation headed by
Kumari Maniben Patel met the  Prime
Minister and the Food Minister. It brought
nd results because they were power-drunk.
Because of the massive majorily in  the
Centre as well as in the States they did

party in power remained complacent and
did not pay any heed to the genuine de-

mands of the people. On the contrary,
they were responsible for adding to the
miscries of the people by their  wrong

economic policies and undemocratic app-
roaches. Prices of wheat, bajra and sweet
oil went on rising unchecked and people
saw unprecedented all time high level of
prices. Even during the drought year the
prices had not gone so high as now after
a good monsoon.

Various organisations had time and again
warned the Government to take immediate
action to ensurc sufficient food supplies
and other essential things of life at reason-
able prices. But, even since the Assembly
elections in 1972, the State Government
had no time to think of the people. The
Ministers and M. L. As. of the ruling party
were preoccupied with their own selfish
fightings among themselves. This reflected
adversely on the functioning of the State
administrative machinery also.

As we know, in January, 1974 the
mess bill of one engineering college  of
a small town went up and the students
felt the pinch. Naturally, they got annoyed.
In the face of the growing uncmployment
and stagnant economy, the parents could
not remain unaffected. All sections of the
community—teachers, farmers,  industrial
workers and women—expressed sympathy
with the cause of the students, which was
actually the cause of the people. They
also demanded alequate foodgrains at
reasonable prices.

SHRI N. K. P. SALVE (Betul) : We
all .agree that this is a very important
matter. Still, the speech should be reduced
to a question in a Calling Attention . . .
(Interruptions)

MR. SPEAKER : Mr. Mehta, as you
know, there is a set procedure for it. A
question is asked and before the question,
a little Introduction is allowed. We allow 5



199 Police Firings

minutes to each Member except the first
one, We, normally, give 2-3 minutes more
to the first Member, that is, 7-8 minutes.
You have already taken that much time.
Why don't you put your question and
finish it?

SHR1 P. M. MEHTA : May I humbly
submit that your honour was pleased not
to admit an adjournment motion and,
therefore, I take liberty, with your per-
mission, to put facts before the House ?

The State Government and the Central
Government went on blaming each other.
While the State Government blamed the
Centre for not making adequate allocation
of foodgains, the Food Minister at  the
Centre blamed the State Government of
mismanaging the whole affair. The 1uling
party MLAs also protested against the
tise in prices in a meeting and expressed
concern on thc inability of Chimanbhai
Patel's Government to supply foodgsains.
They themselves ashed for the imposition
of the President’s Rule in the State. Some
Ministers of Chimanbhai's Cabinet made
allegations of corruption against the Chicf
Minister himself.

It is a well-known fact that the Chuel
Minister removed levy on groundnut oil to
collect Rs. 25 lakhs for the party. It is
said that a substantial share of this money
has come to the Central party for use in
recent elections to Assembly in U. P. and
other States . . .{Interruptions)

MR. SPEAKFR : Will you please sit
down ? Mr. Mchta, in spite of my requests.

you are not putiing your question  and
finish it.

SHRI P. M. MEHTA : Strong armed
tactics to curb the agitation has taken lives
of 60 to 70 innocent people . . .(Inter-
ruptions) 1 do nol want to add fuel tn
fire. I have restrained myself in narrating
the sliuation of Guijarat State in  this
House.

Now, I put my questions.
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Why did it take so long to impose the
President's rule in the State of Gujerat?
Why do Government not consider dissolving
the State Assembly and conducting new
elections immediately in response to the
popular and genuine demand of the
people ? Why did the Central Government
not supply sufficient foodgrains and esscn-
tial things of life to the people of Guia-
rat State ut reasonable prices und in time ?
What action is being taken now to ensure
that the people of Gujarat get suffiicent
foodgrainy and other essential commedities
at fair prices ? Is it not a fuct that firing,
since the peuple started agitation in Guja-
rat, hus pone very high and no State in
India sufiered such a huge loss of lives as
Gujarat, in no State hus such firing taken
place since independence us in Guijarat ?

SHRI RAM NIWAS MIRDHA : The
call-attention motion was specifically about
the increase in police firing and connected
matters. But the hon. Member has 1uised

a number of other points and issugs and
made a long spcech. T have said in  my
statement  that the food situation in
Ciujatat was difficult at a certain  time.

There was shortage of essential commodi-
ties, The Central Government tricd to
help the State Government by supplying
foodgrains to the extent possible. but in
view of certain difficulties, the price situa-
tion also got out of hand to some extent.
The hon. Member has asked what  the
Government is doing to impiove the situa-
tion now. The situation has, of late, im-
proved a lot. Prices of foodgrains are
coming down. Food is being rushed from
other State Governments—fiom State fto
State basis—and if the hon. members
belonging to the Opposition parties co-
operate with the administration that is now
in office therc, the situation could be im-
proved to a large extent.

Some parties, taking advantage of the
difficult shtuation which was facing  the
people, resorted to agitation which turned
violent on many occasions. That was the
reason why the police had to resort to
firing in certain instances.
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Policemen alko have suffered. Hundreds
of them have been injured and some of
them have died in these violent agita-
tions.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : On a point of order, Sir....
(Interruptions)

SHRI K. LAKKAPPA (Tumkur): They
arc not party to the cull-attention motion.
They should not be allowed to speak.

SHRI JYOTIRMOY BOSU: Policemen
were hilled by policemen themselves,

SHRI RAMAVATAR SHASTRI (Patna):
How many howders and black-murketeers
were shot ?

SHR] K. LAKKAPPA : There is a
dilferent forum for that, not here.

SHRI JYOTIRMOY BOSU : h
travesty of truth.

SHRI RAM NIWAS MIRDHA : In my
stutement I have suid thut one Police Sub-
Inspector and two Policemen were killed
and 919 Police Officers and men received
injuries during the agitalions. | have
given the figures in my statement itself.
Police had to resort to firing because the
agitations turned violent.

is a

SHRT P. M. MEHTA : T have asked Y% 993 # & farem

certain specific questions. Why did it take
the Government so long to impose Presi-
dent’s rule ? No. 2: Why did not the
Government consider dissolving the Asscm-
bly and holding fresh elections at the
earliest in response to the popular and
genuine demand of the people? He  has
not answered these questions.
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SHRI P. G. MAVALANKAR: Itis a

straight question.
MR. SPEAKER : It is not ome question.

You have asked so many questions. You
cannot scitle them here in this House . .

SHRI RAM NIWAS MIRDHA : T have
said that a situation arose when the Police
had to 1esort to firing.

Why did the Government take so long
to impose President’s rule—I would like to
submit that the Government did not take
a long time. Tt was watching the situation
and trying to mect the situation. It did
not take a long time. It was watching and
it took appropriate action at the appropri-
ate time.

Regarding the demand for dissolution
of the Assembly, I would request the hon.

" Members to co-opcrate with the admini-

stration to restore law and order and create
a situation in which the economic condi-
tions of the people and the distribution of
foodgrains would improve.
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SHRI RAM NIWAS MIRDHA : Sir, it
is really unfortunate that even after the
imposition of President’s Rule, peaceful
conditions arc not prevailing in Gujarat.
The agitation is taking an increasingly
violent form and, instead of cooperating
with the administration in r1emoving the
real difficulties of the people, the Opposi-
tion Parties arc resorting to violent agita-
tions. (Interruption)

.

SHR1 P. M. MEHTA: But, you have
not heeded the advice. (Interruptions)

SHRI RAM NIWAS MIRDHA : I am
telling the situation that is existing there.
1 hope that the hon. Members will agree
that the greatest need of the time is to
restore normalcy there so that the difficul-
ties of the poor people could be removed,
so that the cssential commodities can be
rushed to the places and administrative
meugures taken could hring relief to the
people.

1 would appeal to the hon. Members to
<ooperate in this task of the Government
and not to resort to coercive measures
against the peaceful citizens of Gujarat.

SHRI BIREN DUTTA (Tripura West) :
I want to know from the hon. Minister
whether many people in Gujarat were
dragged out of their homes and shot as by
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the police, whether young men were forced
to take off their dress and were  made
naked and dragged through the streets
and shot down in the streets.

I want to know whether in Nadiad
town, a 28-year old carpenter and a 21-
year old mechanic were killed. I want to
know whether there are cases of rape
where even the police were so merciless
that they Lilled themselves and there  was
shooting between the police, one section
of the police killing another section of the
police. 1 waniL to know whether Manoj
Shah, a B.Sc. student was dragged from
his house and killed and whether  many
children were also beaten and they were
wounded and one was Killed? 1 want to
know whether Pankaj Joshi, son of a cor-
respondent of a Delhi newspaper preparing
for Ph. D was dragged and killed at Dhari-
pur Shah. May 1 know whether in  Raj
Pipla, a thirteen-year old tiibal boy was
killed and another was assaulted there and
died in the hospital at Baroda? May I
know whether these dastardly acts were
perpetrated by the State Government to
safeguard the interests of the landlords or
what is known as the Khedut Samaj which
had concerned all the foodgrains thereby
making the people in Gujarat starve ? May
I know whether all this has haprened be-
cause of the surrender by the ruling party
to the hoarders, blackmarketeers and
monopolists ?

May I know whether Mr. Narendra
Singh Zala was the Minister in charge of
Civil Supplies in Chiman Patel Ministry,
who was alleged to have gathered along
with the Chief Minister Rs. 31 lakhs bribe
from edible oil magnates or Telia rajas as
they are called . . .

SHRI NATWARLAL PATEL (Meh-
suna) : He has been misguided by somebody.
1t is a false statemnent.

SHRI BIREN DUTTA : May I know
whether Mr, Ratubhai Adani’s name is
involved in the episode which is by now
popularly known as the Cotton Purchase
Scandal where when the Government of
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India’s new cotton policy was spelt out,
Rs, 61 lakhs was taken as bribe, and Mr.
Adeni was the leader of the Adani
PSP-Oza Group and this happened during
the days of the Oza Ministry 7 More than
Rs. 70 lakhs corruption is said to  have
been mannged by the GPCC  president.
Mr. Zina Dorji during floods, from the
flood relief ailocation. May 1 know whe-
ther the police, medical and revenue
departments arc spotted out for huge
money collections for transfers? May 1
know whether levy collection has been
totally sabotaged and coriuption charges
from talati to MILA and Minister are
galore ? May 1 know whether quo a distii-
bution and allocation in feitilisers, diesel,
cement, steel etc. has been openly fixed
with an amount of corruption involved?
May 1 know whether all this has led to the
situation which is still raging there? May
1 know whether Government are thinking
of dissolving the Ministty und the
Assembly and theicby help i the neople to
comc to peace oy caily as possible, befere
the lives of many more people we  lost
therc ?

SHRI RAM NIWAS MIRDHA - The
hon. member hus given certain instances
of alleged atrocities by the police T am
not at present in it position to say anything
about them. But T can assmie the House
that all complamts that would be 1ccerved
against the police and the administiation
would be fully inquired into and if uny
one is found at fault, all appropriate ac-
tion would be taken against the persons
involved.

AN. HON MUMBER : By what time ?

SHRI RAM NIWAS MIRDHA : As
regards allegations, ot tather wild allega-
tions, regarding bribe collected by certain
Ministers and others—sometime backh the
figure was Rs. 2§ lakhs und now it has
gone upto Rs. 30 lakhs and even more;
I do not know which figure to believe in—
all T can say is that these wild allegations
o no! merit any attention.
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12.46 hrs.

STATEMENT RE ALLEGED ARREST
OF SHRI SARQJ MUKHERJER, M.P.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHR1 RAM NIWAS MIRDHA):
Sir, on 26-11-1973, Shii Saroj Mukherjee,
M.P., wrote to the Speaher of the Lok
Sabha regardicg the ciicumstances of his
alleged artest by Calcutta police on
15-11-1973 and their alleged failure to inti-
mate the Speaker about the fact of arrest.
Shri Mubkherjee stated in his letter that
this involved a breach of his privilege as
Membet of Parliament.

Shri Mukberjec's letter was forwarded
to the Home Minister by the Minister of
Parlinmentary Affairs the same day, The
Government of West Bengal were tequested
Ly the Ministry of Home Affairs the same
day ie. 26-11-1973 in a wircless message
to intimate the connected facts. The State
Government sert their reply on 3-12-1973
and a copy of the report was sent to the
Lok Sabha Secretariat on 7-12-1973.

According to the repoit of the State
Government, nine political parties took out
a procession as a pait of their civil dis-
obedience movement on 15th November,
1973, n Calcutta fiom Raja Subodh Mullick
Square and the procession was led by lea-
deis of these partics, including Shri Saroj
Mukherpee, M.P.

Or reaching Esplanade Row East, the
processionists became violent, broke through
police cordon and started brick-batting.
The policc arrested 610 peisons, None of
the leaders was arrested When arrested
persons weie being removed to Presidency
Jail, Calcutta, Shri Saroj Mukherjee, M.P.
and some other leadery, insisted on accom-
panying the arrestcd persoms although they
were told by the officer-incharge of the
police party at Esplanade Row East that
they were rot under arrest. Shri Saroj
Mukherjee, M.P. alohgwith other leaders,
arrived at Presidency Jail gate the sams
afternoon.



